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Notes, of the Registry 	Date 	
Order of th Iribunl I- :..: .. 

--- 

Present a 

The HonbJ.e Mr. Justice D.N, 
chowdhury, Vice.chajan 

The Honble Mr, S. Biswa, 
dmjnj5trative Muber. - - 

This is an application 
under section 19 of the 
Administrative Tribunals Ac, 
1985 assailing the action of 
the respondents in the matter 
of allotment of quarter. - - 

Mr. B.p. Borah, learned 

Sr. counsel appearing on behal 
Of the applicant stated and 
contended that in allotment of quarter 
the emp`-1OYer is to act justly, 
fairly and lawfully. The learn... -
ed counsel also submitted that 

by order dated 11.4.2002 the 
- 

competent authority allotted the. 

Contd/ 

- 	-- 	 • 	-• 	- 	- 
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8.5.2003 official quarter which the applicant 

is presently occupying. We have 

perused the order dated 11.4.2002 
by wMch she was allotted the quarter 

on condition that she would vacate 
the quarter as and when it would be 

required by the Post-master, Imphal, 

H.0. or for any purpose by the 

office. The order also Indicated that 

the applicant was to occupy the 

-quarter within time specified and 

take steps for paying bill, regularly. 
She was also. directed to submit the 

occupation report to the authority 
concerned. Subsequently, by order 

dated 9.10.2002 the applicant was 
allotted the Type III, Unit-6 1st' 

Floor .  quarter. The applicant submit-  
ted representation before the 

authority praying for modification 
of the order and requested for 

allotting a quarter at Old Post 
Colony in place of the Palace 

Compound to avoid hardship of her 

and her two young childrens. The 

applicant thus prayed for modifica-

tion of. the order whereby she was 

'allotted in the PaLace Compound. 

The applicant., thereafter, also 

pursued the matter and submitted 

another representation. Instead of 

afly "order the Impugned 

order dted 25'.32003 was passed 
imposing panel rent.. The applicant 
assailed the action of the respOfld 

-:entS as,arbitrary and disciminatory. 

- 	 We have heard Mr. B.C.Pthak, 
ned d1 .C.G.S.C. for the 

respondents. Admittedly, the discre-  
tion is vested on the authority 
to allot or re-allot quarters. The 
applicant since made representation 

before the authority the same can be 
taken care of by the authority. 

COfltd ... 3 
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8.5.2003 	On consideration of all, the 
aspects of the matter, we are of view 
that ends of justice wilibe made if .a 
direction is *ssued to the applicant' 
to .  submit a fresh representation 
narrating her grievances befàre the 

Director of Postal Services within two 
Weeks from the date of receipt of the" 
order. If such representation is made 
by the applicant the authority concenred 
'shall condider the same justly, fairly 
and reasonably. 

p 	 j ,&7-7AQ 

CY 5f 14 

ot 

Mr. B.P. Borah, learned Sr. 
counsel submitted that the impugned order 
imposing panel rent vide order dated-

25.3.2003 is arbitrary and discriminatory 
so much so that the applicant is occupy-' 
ing the quarter with the approval of the 
competent authority. The learned Sr. 
counsel further assailed the same as 
unjust and unfair and therefore violative 
of Article 14 of the constitution. We 
are not inclined to pass any order at this 
stage on'the contentions of Mr. Borah, 
Since we have directed the applicant to 

submit representation before the authority. 
It is expected that the authority shall 
consider the same with empathy and with 
commiseration and pass an appropriate 
order with utmost dispatch. Till the 	- 
completion of the aforesaid exercise 
the impugned order dated 25.3.2003 'shall 
remain inoperative. The respondents are 
ftirther directed to allow the applicant 
to continue, in the present quarter which 
she is occupying during the interregnum. 

The application is thus disposed 
of leaving it open to the applicant to 
move the Tribunal if such occasslon 
arises. No order as to Costs. 

y. 
Member 	 •Vice-.Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GAUHATI BENCH AT GUWAHATI. 

ORIGINAL APPLICATION NO. 9  /2003 

Smti. Th. Meena Devi, 

Postal Assistant, SBCO, 

Imphal, Head Post- Office, Manipur. 

• 	 .... Applicant. 

- Versus - 

1. The Union of India, through the 

Secretary to the Govt. of India, 

Ministry 	of 	Communications, 

Department of Posts, New Delhi. 

Director of Posts, New Delhi. 

The Chief Post Master General, North, 

Eastern Circle, Shillong. 

The Post Master General, North Eastern 

Circle, Shillong - 793001. 

5. *  The Director of Postal Services, 

Manipur, Imphal - 795001. 

6. The Postmaster, Imphal, Head Office, 

Manipur. 

......Respondents. 

1. PARTICULARS OF THE ORDER AGAINST WHICH 

THE APPLICATION IS MADE: - 
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Order vide No. D4/HACJIP dated 9.10.02 in 

respect of the • applicant passed by the 

Director, Postal Services, Manipur, Imphal. 

Order vide No. D3-4/IP-QRT/Allot/Pt.III (A) 

dated 24.2.03 passed by the Director Postal 

Service, Manipur, Imphal. 	 - 

Order vi de No. D3- 4/I P- QRT/ Allot/Pt. 111(A) 

dated 25.12003 passed by the Director of 

Postal Services, Manipur, Imphal- 795001. 

- D) Non allotting of the Vacant type —Ii quarter in 

old Postal Colony, Imphal. 

2, JURISIICTION OF THE TRIBUNAL:- 

The applicant declares that the application is within 

the jurisdiction of this Hon'ble Tribunal. 

3. LIMITATION: 

The applicant further declares that the application is 

within the limitation prescribed in section 21 of the 

-, 	Administrative Tribunal Act, 1985. 

4. FACTS OF THE CASE:- 

• MOST RESPECTFULLY SHEWETH: 

• 4(i) That, the applicant who is now serving as Postal 

Assistant (SBCO) at Imphal was transferred from 

Nagaland, Kohima to the Manipur vide Circle Office 
Fl 

Memo No. Staff/ 584/SBCO/RT/Pt- II dated 5-3- 

2002. After the issuance of the said transfer order 
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the applicant submitted a representation on 13.3.2002 

to the Direàtor of Postal Services, Imphal, Manipur 

requesting for allotting a Type - II Departmental 
/ 

Quarter in the Old Postal Colony. In the said 

representation the applicant reflected the cause of 

inconveniences to be faced by her at Imphal and the 

genuine reason justifying her prayer for allotment of 

quarter in old post office colony. The said 

representation was forwarded by the Superintendent 

of Post Office (H.Q)for Director of Postal Services, 

Nagaland, Kohima vide his letter dated 14-3-2002. It 

may be pertinent to mention herein that as - per 

relevant rules the applicant is entilled for a type —II 

or type —III quarter. 

A copy of the said representation 

dated 13.3.2002 & letter dated 

14.3.2002 are annexed herewith 

as ANNEXURES- A/I & A/2 

iespectively. 

4(li) 	That the appliáant is a thother of two small kids 

aged 	about 3(three) years 	and 	l(one) year 

respectively and they are fully dependent on the 

• . 	applicant. Hence the applicant has prayed for. 

I 	

. . aijotting -a type —II quarter in the old Postal Colony, 
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Imphal which is close to the head Post Office , 

Imphal where she has joined on transfer from 

Kohima, so that during lunch/Tea time she can take 

care of her children The feed them, otherwise the 

minor children will have to suffer badly. 

4(iii) That 	applicant 	thereafter 	submitted 	a 

representation on 8-4-2002 to the Director of Postal 

Services, Imphal, Manipir requesting for allotting a 

type -. II Quarter in old post office colony, which 

was vacated by one Shri Kh. Jiban Singh. In the said 

application the applicant also reflected about 

.::nconveniences and grievances faced by her after 

•:.nsferring from Kohima to Irnphal, and further 

requested to allot the said vacant quarter. 

A copy of the said representation 

dated 8.4.2002 is annexed 

herewith as ANNEXURE - A/3. 

4(iv) That, the then Director of Postal Services, 

.imphal, Manipur after being satisfied about the 

compelling circumstances of the applicant allotted 

;the vacant (Bye- Post Quarter of Post Master, 

-1mphal), at Old Postal Colony vide his order dated 

11.04.02 on the condition that the applicant will 
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vacate the quarter as soon as it is. required by the 	0 

post Master, Imphal Head Office or for any purpose 

by the, office of the Director ,Postal Services, 

Manipur, Imphal. 

A. copy of the said order dated 

11.4.02 is annexed herewith as 
I 

ANNEXURE —A/4. 

4(v) That, after the issuance of the said ordei- dated 

11.04. 2002 (Annexure - A/4), allotting the applicant 

the bye quarter Type - HI, the applicant submitted a 

representation on 31-05-2002 to the Director Postal 

Services, Imphal, Manipur requesting for allotting a 

Type II Quarter in the old post office Colony 

behind H.P.'O.(Head Post Office) in place of the said 

Type —III quarter stating inter alia that the said 

allotment order is a temporary arrangement. She 

further requested to issue necessary orders allotting 

the said type - H quarter at an early date, which was 

lying vacant and no allotment order was issued to 

any one. 

A copy of the said representation 

dated 31.5,2002 is annexed 

herewith as ANNEXURE - A/5. 
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• A(vi) That surprisingly enough , by keeping a type —II 

quarter vacant in old• post office colony since, 

April'02 the Director, Postal Services, Imphal, 

Manipur took a contrary decision and issued an order 

on 9.10. 202 whereby the applicant was allotted a 

type —III Unit 6 first floor of the quarter at Palace 

Compound, Imphal, which was not convenient to the 

applicant considering the compelling condition about 

her two small ôhiidren. 

* 	 A copy of the said order dated 

9.10.02 is annexed herewith as 

ANNEXURE —A16. 

I 	
4(vii) 	That, the 	applicant again submitted 	an 

application on 	10. 10.2002 to 	the Director 	Postal 

Services, Manipur requesting for allotting a quarter 

of Old Postal Colony in place of the Palace 

Compound. In the said representation the applicant 

again reflected/highlighted all the facts and 

circumstances of her grievances by stating that she is 

living with. 2(two) small kids of three years and one 

year respectively and she has to take care of the 

small kids all through the working hour. She further 

requested to allot the type-Il Unit quarter in Old 
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• Postal Colony behind H.P.O. by issuing necessary 	IV 

order at an early date, which was still kept vacant. 

A copy of the said application 

dated 10.10.2002 is annexed 

herewith as ANNEXURE —A17. 

4(viii) That, to the utter shock and surprise of the 

applicant, the Director Postal Services, Imphal 

without considering the request made by the 

applicant passed an order on 24.02.2003 in respect 

of the bye post quarter in Old Postal Colony which is 

under occupation of the applicant and the same was 

allotted to one Shri M.C. Das, Deputy Superintendent 

of Post Office, Imphal with immediate effect. The 

said order further stated that the said incumbent 

shall occupy the quarter within seven days. 

A copy of the said order dated 

24.2.2003 is annexed herewith as 

ANNEXURE-A/8. 

4(ix) That, being aggrieved by the said order dated 

24.2.2003 (Annexure. —A18) the applicant preferred 

an appeal before the Post Master General, NE Circle, 

Shillong on 26.2.03 through proper channel wherein 

the applicant again highlighted all the facts and 
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• 	eircümstances of her grievances and also inhuman 
'.4 	

acts done by the concerned authorities i.e. the 

Directorate of Postal Services, Imphal, Manipur by 

allottiüg quarter at Palace Compound and also 

allotting the quarter which is .  in her occupation to 

other incumbents. The applicant further requested in 

the said appeal to direct the concerned authority to 

allot a type —II quarter which is still lying vacant at 

old Postal Colony since the month of April,2002. The 

said appeal is not yet disposed of till date and still 

pending. 

A copy of the said appeal dated 

26.2.03 is annexed herewith as 

ANNEXURE- Al 9 

4(x) That , the Director Postal Services, Imphal on 

receipt of appeal to be forwarded to the post Master 

General, Shillong, caiiea me appicau 

chamber and warned personally to vacate the qiarter 

inimediately or to face dire consequence etc. Again 

immediately and simultaneouslY wrote a letter on 28-

02-2003 to the applicant regarding the vacating of 

the said quarter which is in possession of the 

applicant by 1 March, 2003 positively. The said 

letter further directed/ stated that if the: applicant 
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falls to vacate the said quarter within the stipulated 

period the Department will take the possession of the 

quarter on 01-03-2003 by remOving all the articles 

belonging to her without further notice and the 

Department will not be held responsible for the loss 

of any property of the applicant. 

A copy of the said letter dated 

28.2.03 is annexed herewith as 

ANNEXURE - A/b 

4(xi) That, thereafter due to threat given by the 

Director concerned the applicant with fearful iiiind 

has submitted reminders dated 12-03-03 and 25-03-

03 to the to the Post Master General, NE Circle, 

Shillong to consider her case sympathetically and to 

cause allotment of vacant type - II -quarter in old 

Postal Colony in which she can see the welfare and 

safety of her 2(two) small children of 3(three) years 

and one year old who lIves on bróast sucking only. If 

her quarter is shifted from the Old Postal Colony to 

Palace Compound in view of the impugned orders 

(Annexure - A/6 & A/8) she will suffer from 

- irreparable losses and injuries that cannot be 

compensated in any other terms and the safety of the 

inliocent children of the applicant will further be 

I.' 
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jOardized. The applicant craves leave of this 

- ' Hon'ble Tribunal to refer to and rely upon the said 

reminders dated 12.3.2003 and 25.3.03 at the time of 

hearing of this case. 

4(xii) That the applicant begs to state that besides the 

vacant quarter, vacated by Kh. Jiban Singh, two more 

type —II quarters are engaged other wise and can be 

allotted to the applicant by making necessary 

arrangement in the Old Post. Office Colony, Irnphal 

o that the applicant can look after her minor 

children. properly. 

4(xiii) That, surprisingly enough, without any 

consideration and justification the Director of Postal 

Services, Imphal has passed an 'order of imposing 

penalty of penal recovery of the rent at commercial 

iate and has fixed up. Rs. 6,355/- per month to be 

recovered from the pay of the applicant giving date 

of effect back dated i.e. 02.03.03 without waiting 

for decision of appeal dated 26.02.03 preferred by 

applicant to the Higher Authority i.e. (to the Post 

Master G.enej.,Shillong). 

II 

/ 
\;7 
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A copy of the said impugned 

order dated 20.2003 is annexed 

hereto and marked as 

N N—E—X—U—R—E--  A ~11 1 

• 4(xiv) 	
That the applicant states that thereafter on 

23.3.03 she filed another appeal before the Post 

Master General ,NE Circle, Shillong for• taking 

necessary action for allotment of quarter to 	the 

applicant in old Post Office Colony on humanitarian 

ground and in the said appeal the applicant has stated 

the entire facts and circumstances of her case and 

praying for staying the order of penal recovery of Rs. 

6,355/- 

 Per Month which is Rs. 7391- more than the 

total emolumeflt drawn by the applicant and to 

dispose of the appeal dated 
26 . 2 . 03 sympatheticailY 

so that the vacant quarter in the old Post Office 

Colony is allotted to the applicant to save the life of 

her minor children. The advance copy of the said 

• 

	

	appeal was sent to the Chief Post Master General, NE 

• Circle, Shillong also Till date the said appeals dated 

26.2.03 and 28.3.03 are pending. 

A copy of the said appeal dated. 

28.3.03 is annexed hereto and 

marked as ANNE 	EL1Z. 
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That the applicant state that the Director 

Postal Services ,Manipur issued a letter to the' 

applicant vide No. D3-4/1P-QRT/Allot/Pt.Ill(A) 

dated 07.04.03 whereby he has informed that the 

applicant has been allotted type - 111-6 , Postal 

Colony, ,Palace Compound vide office letter dated 

9.10.02. and 'the applicant was given time .upto 

30.4:03 to vacate the Post Master's quarter on the 

personal appeal made by the applicant to the Chief 

Post Master General ,NE Circle, damaged rent upto 

30.4.03 would not be charged and was waived. 

A copy. of the letter dated 7.4.03 

is annexed hereto and marked as 

ANNEXURE - A/13. 

4(xvi) 	That the applicant thereafter on 21.4.03 

submitted a representation before the Director of 

Postal Serviôes, Imphal stating her problems once 

° again and prayed to allot 	her 	either, the vacant 

quarter or any other accommodation in old Post 

Office Colony to provide relief to her children who 

only 3 and 1. years old respectively. A copy of the 

representation dated 21.4.03 was sent to the Post 

Master General ,NE Circle, Shillong requesting him 

/ 
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to intervene in the matter and cause allotment of 

type-lI quarter which is lying vacant since 

April'2002. 

A copy of the said representation 

dated 21.4.03 is annexed hereto 

and marked as ANNEXURE AIl4 

4(xvii) That the applicant states that at present she is 

• occupying the type-Ill bye- Post quarter of Post Master, 

Imphal' which is close to the Head Post Office, Imphal 

where  is working and one type-lI quarter is 

acant in the old Postal Colony ,Imphal since 

April'2002 and the applicant is earnestly requesting the 

authority to allot the said quarter to her so that she can 

take care and look after her two minor children aged 

about 3 and 1 years respectively. But the Director ,Postal 

Services, Imphal has allotted one type —III Unit 6 , 1st floor 

at Palace Compound , Imphal which is situated at the 

distance of more than 2(two) Km. from Head Post Office, 

Imphal and if the applicant is forced to go to the said 

type-Il! quarter at Palace Compound , she will suffer 

irreparable loss and injury as she would not be able to 

take care of her small children during the office hours 

which will be dangerous to the health and safety of the 

said two children, of the applicant. 
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4(xviii) That the applicant states that from the facts and 

circumstances of the case as stated above , it is 

apparently clear that the actions of the Director Postal 

Services ,Manipur in allotting type - UI , Unit 6, 1st  floor 

at Palace Compound , Imphal to the applicant , charging 

penal rent of Rs. 6,355/- Per month from the applicant for 

occupying the Post Master's quarter and not allotting the 

type —II quarter lying vacant since April'2002 at Old Post 

Office Colony, imphal though the applicant is entitled for 

the same are illegal, improper, unjust, unreasonable, 

arbitrary, vitiated by bias• and malafide. The applicant 

further states that it is a fit case wherein your LordsbipS' 

- may be pleased to set aside and quashed the impugn order 

dated 9.10.02 in respect of the applicant, order dated 

24.2.03 and order dated .25.3.03 passed by the Director 

Postal Services, Imphal and direct the respondents to allot 

type-Il quarter lying vacant in Old Post Office Colony 

,Imphal considering the plight of the two small children 

of the applicant.. 

4(xix) 	That the applicant states that at present the 

applicant draws an amount of Rs. 5,6161- as her monthly 

salary after normal deduction, but the Director ,Postal 

Service, Imphal has imposed penal rent of Rs. 6,355/- per 

month from the Applicant which is Rs. 739/- above her 

I 
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drawing salary. The balance of convenience is in favour 	19  

of the applicant . Pending disposal of this application 

your Lordship's may be pleased to stay the said orders 

dated 9.10.02 in respect of the applicant and order dated 

25.3.03 passed by the Director Postal Service, Manipur 

and direct the respondents to allot the type —II quarter 

lying vacant at Old Post Office Colony to the applicant. 

And if the aforesaid interim order as prayed for is not 

passed the applicant will suffer irreparable loss and injury 

which cannot be compensated by any other means and the 

whole application shall become infructuous. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

A. For that the applicant is entitled to type —II or type - 

III quarter and at. present one type —II quarter is 

lying vacant since April'2002 in Old Post Office 

Colony, Imphal. The applicant has been earnestly 

requesting the Director of Postal Services ,Imphal to 

allot the said type-Il quarter in the Old Post Office 

Colony so that she can take care and look after her 

two small kids aged about 3 and 1 year respectively. 

But the Director of Postal Services ,Imphal has 

allotted a type —III, Unit -6, 1 floor quarter in 

Palace Compound which is more than 2 Km. from the 

Head Post Office , Imphal without considering the 

f 
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coinie1iiflg circumstances of the applicant. And as 

• 	such, he said action Of the Director of Postal 

Services, Imphal in allotting type - III, Unit- 6 

quarter at Palace Compound instead of type —II 

• 	
quarter which is lying vacant since April, 02 at the 

Old Post Office Colony, Imphal is out and out 

illegal, unjust, improper, unreasonable, vitiated by 

bias and malafide and arbitrary. 

B. For that the applicant is a mother of two small kids 

aged about 3 and 1. years respectively who are fully 

dependent on her and hence she has been praying for 

• allotting the type- II quarter at the Old Post Office 

Colony which is lying vacant since April, 2002 so 

that she can take proper care of her children during 

day time"also. The applicant draws salary of an 

amount of Rs. 56161- per month after normal 

deduction, but the Director of Postal Services, 

Imphal has imposed a penal rent of Rs. 6355/- per 

month on- the applicant for occupying the Post 

Master's quarter which is Rs. 739/- above her 

drawing salary . If the applicant is forced to pay the 

aforesaid penal rent , she will suffer irreparable loss 

and injury and as such the said order dated 25.3.2003 

passed by the Director ,Postal Services, Imphal is 

bad in law and liable 'to be set aside and quashed. 
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C. For that as Postal Assistant the applicant is entitled 

for type —III quarters and hence she has prayed for 

allotting type- Ii quarter lying vacant at the Old Post 

Office Colony, imphal for the only reason that she 

would be able to look after her two small children 

during day time also. The Director Postal Services 

Imphal could have easily allotted the said vacant 

type-Il quarter to the applicant considering the plight 

of her small children. But the Director Postal 

Services without any valid reason has allotted a type-

III, Unit -6 3  Vt  floor quarter at Palace Compound, 

Imphal to the applicant which is more than 2 Km. 

away from the Head Post Office where she is 

presently working and has been insisting the 

applicant to occupy the said type —III quarter and for 

not doing so the applicant has been penalised with 

penal rent of Rs. 6355/- per month for not vacating 

the Post Master's quarter without any valid reason. 

As such, the said impugned orders dated 9.10.02 in 

respect of the. applicant and order dated 25.3.03 are 

liable to be set aside and quashed. 

D. For that inspite of repeated request from the 

applicant• to allot her type —II quarter lying vacant 

since April,2002 at Old Post Office Colony, Imphal 
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as per her entitlement and considering well being of 

her two small children, the Director Postal Services 

,lmphal as allotted a type-Ill , Unit -' 6 , l floor 

quarter at Palace Compound to the applicant vide 

order dated 09.10.02 instead of the said vacant type-

II quarter at Old Post Office Colony in a most 

inhuman and arbitrary manner ,  and thereafter he has 

imposed penal rent of Rs. 6,355/- per month on the 

appliáant w.e.f. 02.03.2003 for occupying the Post 

Master's quarter. As such the said orders dated 

09. 10.02 in respect of the applicant and dated 

25.3.03 passed by the Director of Postal Services 

Impbal are liable to be set aside and quashed. 

DETAILS OF THE REMEDIES EXHAUSTED: 

The applicant declares that she has availed all the 

remedies available to, her. 

MATTERS NOT PREVIOUSLY FILED OR PENDING 

WITH ANY OTHER COURT:' 

The applicant further declare that this matter was not 

filed earlier and no application' has been filed before 

any Bench of the Tribunal, as such, at present no 

application is pending before any Tribunal or Court of 

Law. 
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8. ELIEFS SOUGHT 	. 	. 

In view of the facts mentioned in paragraph 4 and 

grounds mentioned in paragrapct 5 above, the applicant 

prays for the following reliefs 

A) To set aside and quashed the Order vide No. 

D4/HAC1Ip dated 09.10.02 in respect of the 

applicant passed by the Director, Postal 

Services, Manipur, Imphal. 

B) To set aside and quash the Order vide No., D3-

411P-QRT/Ailot/pt I I I (A) dated 24.2, . 03 

passed by ,  the Director .  Postal ServIce, 

Manipur, Imphal. 	. 

'C) To set aside and quash the Order vide No. D3- 

111(A) ' dated 	25.3.2003 

passed . by the Director of Postal Services, 

Manipur, Imphal- 795001.. 	 ' 

D) To direct the' respondents to allot' type- II 

quarter in Old Post Office Colony which is 

lying vacant since April, 2002.' ' 

E)' The cost of the case. 

F) Any other relief to which the applicant is 

entitled under the law. 
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9. INTERIM ORDER JF ANY PRAYED FOR: 

Pending final decision on the'application, the applicant 

humbly prays for following interim order: 

(i) 	To stay the Order vide No. D4/HAC/IP 

dated 09.10.02 in respect of the applicant 

passed, by the Director, Postal Services,. 

Manipur, Imphal. 

To stay the Order vidó No. D3-4/IP-

QRT/Ailot/Pt.III (A) dated 24.2.03 passed 

by the• Director Postal Service, Manipur, 

Imphal. 

To , stay the Order. vide No. D3-4/IP-

QRT/AllottPt.III(A) dated 25.3.2003 passed 

by the Director of Postal Services, 

Manipur, Imphal- 795001. 

To direct the respondents to maintain 

status-quo in respect of occupation of the 

Post Master's quarter at. the Old Post 

Office Colony, Imphal by the applicant.' 

' To , direct the respondents to allow the 

applicant to occupy the type- .11 vacant 

quarter at 'the Old Post Office Colony, 

Imphal. 	. 

rt~ 
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• 	
10..PARTICULARS OF THE POSTAL ORDER IN 

RESPECT OF THEAPPLICATION 

No. of Indian Postal Order —2 4 0 32.0 

Name of the issuing Post Office— G P 0 

Date of issue of Postal Order - G 	2M 3 

Post Office at which payable - 

Guwahatj Head Post Office. 

10.. LIST OF ENCLOSURES: 

As per Index 	 S  

t 
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• 	 VERIFICATION 

I., Smti. Tb. Meena Devi,aged about 30 years, Wife 

o Sri T Prio Kumar Singh, by profession — Service a 

resident of Old Postal Colony, Irnpbal, P.S -& P.O 

Ii4hal9 Manipur do hereby verify that the contents of 

p aagraphs 4 (ii), 4(iii), 4(v) 4(vii), 4(ix), 4(x), 

I),4(xiV),4(XVi),4(XVui)4(") & 4(xix) are true to my 

nDwiedge and those made in paragraphs 4(i), 4(iv), 4(vi), 

,4(xii), 4(xiii) and 4(xv) being matters of record 

ar true to my information derived therefrom and the rest 

ar my humble submissions made before this Hon'ble 

Tkibunal and that I have not suppressed any material fact. 

JJ4t i,  

Signature of the Applicant 

• 	Date: 
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TI I D RECTOR O].' POS'LL 1'VI( 
I\IiL\I,-79001, IN iiNiP(k I)I\. 

U: R 	TiORM,,OflViE,Ni( )V('V EuDER\i1\I'\T.Lc.\ 
IA 

• 	Icspcctcd.Sn'. 	 • •- 	 • •• •. 

ivii iitI(11I)1VWd c'Ie'H(Iii\ 	 hvtli  

l'o l - Yo w -  Lind 	s[ui and 	iLlL: 	RleI:. 

hat sir. I haVe I 	I)iII'Ld\\h 	'Ie 	I1' iv1. w. 	'I' XI 

IC() I t 1 )  1 11 	])ai'.i at SiIu. 	 lni1haI I 1.0. 

Ihat sir. I ali I\m: k\ 	ni:l!I Hhi':;. 1010 	 :': 	Al :uid 

:niIiei' k 	11I\ 	11!1lhj nid i'nH. ;\i  ihi' ('(!II1 	if 	\'r\' (Iifh(IiI1 lr 	ji\t,' 	:11 

1,n1iOI1iee,1t'nuaIhitin" 	:11IIeI(II'(i'f''pI 	iI\\III11'\1I 	!'J' 

ffl\ 	illCtt:ItC{lt.LAM in Onc Nod h, kud. dHcr no o n , ill 

AW NS teiiuh Vfh 1)'a; rvI""': 	yY'.•:l, 

'Iluit Si r. I have 1i':1 I(1 I i: 	 ftj ai 	I 	jilm ii i'. k  

	

:;I'. • , j J]' 	iiitIci'II 	{i:tiI( 

ItIJiue rciIucf 	. 	 Li hitilk 	..lLLL: 

I )atd to Kulihiu We 1 

IVA : ) * , .~
/ IIP 

• 	••( ii!. 	I, 	I fill' 

tJJi /)4ui2 LJ\ 

II1,'.l1 	1;:;'i 	'5 1 ;i 
I' 	

'. 	 •1 : 	' 	, 	l 	Ii 	I 	\, 
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DEPARTMENT OF POSTS: INDIA 
OFFICE OF THE DIRECTOR OF POS!A L S tRV i UES 

- 	NACALANI): KOJI MA -797 001 

No. J)-2/BldgiMisc-1ll 	 Dated at kohutna the 14-03-2002 

To, 
The Dieetor of Postal Scrcc, 
MaIUpUF, J;npbd-785 00) 

Sub:- 	jJIpRAW)iENT OF 	 IN TUE Q!P)Si'M 

Qi.UW1JAL. 

An application roccived lmn Srnt. , Fh. Mccna Dc"i, VA/SBCO, Kohima I-IC) on the 

above mentioned subjcct is enclosed hctwiih in original for tuirthr ncecssaiy disposal at your c-nd. 

End:- a,a. 

• 	 - 

/ 	 (1? C: a/rithortF) 
Supdt of Post Offices (IIq) 

For I)kec(or of Postnl Services 
Nai1and, Kohhna-79700 1 

Copy to:- 
I >,/rnt Th. Meen8 Dvi PAISBCU, Kohinia 1 -10797 001, for information, 

( 	 ' 

- (RC/u/s'iibvrfl) 
SupIt II iot '3 flc 

For Diredor of Posttl ServIcv 
P'4ngHhIfl(I. j,ohiin-7970() I 

o v  

I 
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The Director of Postal Services 

Manij)ur, Linphal - 795001 

1,0  

'ciil : Iiiii,ib!i' jnii 'er for aIIoli,iciil of any UCCOF,10(!(1(iO!1 ill 01(1 j)0S( (fffCC' C0I0!)', 

Sir, 

Respcc11tliy 1 beg to state that as ])Cl* the order of elite! post master general. Shillong I was 

tmnsfercd to Imphal 1-1.0. and accordingly I joined at Imphal on 4/4/02. In this connectiOn. I beg to 

say further that I have two small 1<1(1S aged 3 years & I yearsrespeeti vely. AlLeY lily corn ag to 

Manpurl have acruiied a rentcd house in Sagolband area which is fir away horn post ofhice. 

During office hours 1 am not in position to see my kids and Iced them at all. In this way AN life has 

become inSeCUre. With this considcratioii, I had already submitted my humble app! catloil along 

with prescribed prabrma through DPS Koliinia. 

Sir, now I hinc.l that one quarter 'acated by Shri Kh. .1 ihan Singli has been allotted to Group-

IY and as such there is 110 other vacate quarter. Ihit the quarter meant for postnlaster is lying vacant 

Or long ti ne and is learnt that the pOst master is not ill need to occupied the quarter inlillediately. 

I lence, it will be a great help i f'y IOU good-sc! l'he coiiside my case on llun1u1itary ground and 

at low nle to occupied tile h1lartel' Oil plytilelit of idtiiissiblc tent and also on tile coiiditoii that I Shill 

vacate the same imnlcdiateiy as 50011 as it will be required Citller by postmaster or br all)' purpose. 

Yotii Iaiilu fly 

Datc.l 
	 ('i'h. f\iccna I)e.vi) 

- 	 PA/SI3Co 

Inlphal 11P.0 

)+'v 4~~  - 
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DJRflE1T o' )0ST3,flDIA 

pjcthr, Postal aerVices 
MaflipUr state. 
Imphal 	795 001 

1o.D4/HIC/XP 	
" Date. 	04.02 

As  ppOV0d by Di.Ot0r Postal se rvice s@ ManipUJ, 

-XXX ( fly -post quarter f pnaztv 
the 3taff qtarter type 

 

Xrnph& )at old pota1. colony, imphal Which'bflOt occupied by  th e 

Zmphal11.O' i a oted to n1t. The Meeina DeVL, 

6/mpha1 with imm3diate of £ect,Y on the  coditiOfl that her 

will vacat the quarter as aoon as it will reui.red by the ?oDt 

3ter. Xmphal ii.o. or for any purpose by thiUOUiC/" 

o ic i. al Will h cive to OC upy the qua rte r Wi thin 7 seven). 

days 	
record th electric mtr reading at 

the tine o 	O OCQU 

pation and 1CtiC bills are to be paid 	
u1FlY by her persofl 

flalyo he is directed to submit the occupation report to  this  

of f-4
co copy endorsing to Postmaster, Iniphal I!,O. 

SUpdt. of POSt o f~ ices  

COPY to; 1 The Postflla5-', Irnphal IL.0# ior informatiofl and 
- 	 .,,, I 4 r n 

Th. Meena Davis. PJ. BcO/XmPh1 u10 

\U 	
(j 

(!1.C.aldI' 
Supdt o  or_t.ot 

i CS 

3. 0/C. 

1 



Al 

467 

To 

- 	 Thà- jrcLi'al 

j 
Ic ub :- 	r:bi prayI' for a11 tnt of 

(I UkV t)I' in ol:l p(S t of fico 

	

C '?j.onY bah.tfld 	. 

C 	 t; r na ')'•/ UC/i 	cia td  

dr 

	

J. J)'IU 	' 

3. hi . j'r;r J r1b: 	tfl1 a :. nL.:r n t .1 v :I.rig 'ji Ui t:io 	nii 1dd 

bout :3 	; nc ono y2 r•• r& .rp'C Liv dy. 	o Core COL 

to 	' p1iJ : 	 (. 	:mnt on ari:'va1 Lr 	J 

ti'oii ndU s :1 . f ic id 	
e u' inf. a ( fl 	iQfl 	t j 	thu 

;ihi.I 	tbi thni :i rcc t:ri 	; 	n: 	n 	h to ni o n 

to 1" r:l 1. 	

tr V 3C 	1 	s tom 

nc  V. V) ,rrflrflt i 

pur 	L?:lf)'rflrY flfli 10 tb::) !)n1 	t.ir. 	t;',ro 	 l. qUr tarS 

uri:i r 	ncw uruii 	 t;:jofl c r 	Mmth i' 	1i. phni 

l .d !ofl3 cr.(Pi 	
by cho iiir it qUVl 	of 	J.vi iO0Rl ot'fice re 

ii1c1Y fr. vati V ''' tc1fl. 

	

.ci' co: 	i' Lion 	bi.. 

ca :. n 01 	
f)rCvi b.ftt pri)ior1fl :jith 

	

L n11y x tn1 or c .2nl.rok. 	
hnds for aJ.to tnofl t 

	

by thfl 	t 

(!U 	3i ,)tv j.LiOflJ 	' 	CO 

/ 	
:cj)r c. 	thfui.J.Y 

( 	'fl 
,.1 	! 

— 

-J 



H: Ir 
• 	J)jrt:rn.:n 	X 'Ct.: Ifl(1i . 0zEie 	to •1)jr .ctr 	Srvtiipur:I& 

795)(i. 
* r * V * 

:0: I: ;rl a t Irnph:1 ,t hc 09. 10 C. 

rh 	 quarters 	1ace C:mL 
.Lrnphnl 	r? 	J.1I( b 	fi1:win:j 3f;icin1s. 

il, 'ryp 	qn ir 	r. 	 Nm 	1i 	.Cficinl 

01 	 Tin iti 	t) tlfl(] 	
. G i n 	& in h r. 	 ri 

1' • h. IrnLhal 11.0. 

02 ' Ty j ? -III •Uni .-3 
 - uncl  

'.'p-I]:I ljnjt-4 
(run 	iTJ. .r. 

Ty-III1Jnit-5 
13t. E1>,r. 

05.7Type-I]:I Uni L-6 
• 	ist. flr. 

0E. Typ-IJ:I Urfrft  - . 

2n], fl.,  )or;  

07 	rp1) 	lint L -i,. 

Sri L).C. Hrahm, C.I. 

	

o/ 	b))C Dl S , Irnphal. 

Sri Jhn Uanqsl 
ll.il. Imj hi 1, .0. 

H. ]3ucihachncra 5j: 
1. i .im[.; tnl 11.0, 

Srnt. Tb. Mc?ena i)cvi 
(si3co) , Imç*al. 

bmb, Nençjpi'lam Ki; 

	

• 	e 	Iiflp.hr1 IT • C) • 

Sin . . Thrnçikhricnii Vc i 
Imh1 11.0. 

00. TyjxII lJniL-8 	 Tb. Li1bai Dv, 
1' .l. Irnjha1 1-1.0. 

T11? oificiaiS will ii v 	: .ccupy tcir rcspc 
(fUartr within 7(sVQn) c1 - yn £r:rri th 	(1;tLc cE ali)brflflt, 
flQ occUpaticri re))rt is rcoivec1 within tho schcCu1c•c1 t1111: 

alltrn?nL will h.? Cf1011i i thut nny EurLhr not icc. T 
)ifi:c1:11s will h.ivc? t 	prscriLcc1 	t?5 includllnj waL 
tnx/lc trLC2. ty taX (? tc. , if ny 

i .1 • ii • SINGI 1) 
Dir.ct.r- 1,tt;al bervic' 
aniur, Imp11 -795001. 

Copy t) - 

	

• 1 • Tb 	i, 	tri; ir , Irihil ii. 0. • fr inf rm' t 
(lfl(A n/ncbi.n. 	 - 

	

2-13, 'fbt 	Liic •i;i C ncrn2c1 Jir irE,rntct4n 'r 

	

i)7f4 	c.cJ fty2&\,k 

	

9. 65 j)1 r • 

	 1.13. 	GIl) 
• 

	

	Dir cL'r 1':stal SrviC.:S 
nt u: , InTj Tl 

 

1 -7 9 5001. 
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The D1ro1,r Potal &orvioø 
14n1pur- arphQ]. 

ub :. ti3.Qtmint of quarter in p21ao cçnpOUfl 

piti co1cn.y. 

B e f 

Bospet8d 	r, 

ix1X 

Rcpoctfully 1 bog to address 
thic huiiblo application not only as Director of Poatal 
sox'Viccfl, but as also a guardian and head of entire 
pontl I&uiiy of flimipur. 

sir, my conpe1lin aircunictances 
I had alrody, 1rntod b,for.,thc earlier Director when 
I was facing trarscridouo Inconvenle6cas nna in.socurity in 
a private rnted houe in 1cwakeithl 13azar after coming 
from kolthaa on transfer with two rmall kA of 3 yors 
and 1 year rcpeotivaly. i\fter being convInCeE with my 
enuineproblOMfl 1 w very nyiipathetioQJl' ci1iote to 

occupy th Pot$tOr qartor whiøh ws lying ,00ant 
ari& thero wci né liklihoo of Its qnirnt by the 
P 

jr,w1on the ntifioation for 
subniision of application V01 alloent of qurtors wa 
iadc I had very  pJ6. pointly narrated my compelling  
oircttariece nentioni.ng ti-to following fat 

, That I a 	1onø hero at 1rpha1 with two 	all iclO 
of 3 years %,.And  1  year o14 repetivoly And in ca 
y husible prayer for g1lotment of 0110 unit of quarter 

in ola poit2l colony behInal 110,0 is not condrd I 
hll riot bo ablo tz taø oare of Ernili Idds and in my 

16ng absence any unfortunate inoint vuy take place, 

2e That rjr 1 1 S you know thit brat fciUng of rMell 
child of 1 year is iurt it the crtdn intrvul in1 
it1wut t;liit the child c,,Ari not siirvIYO, But Or in csse 

in not fvouod by your rood salf by a lloting a 
quartor J.11 01.4 COl(Dlly, t-Alki ftt0 of my ohildrcn will 
at great rik 

3 0  Thtt nv iy I ban'1 Is potci in 11SUVInd and thus 
lono 1 fico 	 tho problorm of iy fniily 

4, 1111it sir, viitli iu) 0P010CY :i br to riontion th:'t 
nt; prc3ent, ono unit of gnni'tsr 0.1.1otol to rocurity 
n:)n i 1 o t1ir ono cc vrt'1 r"I'Oro rcoti , R till one 

TJ 

	

	nit of quorter 1s 	vacant nrol Its tdlotrit to 
jne by your honour would bo not b3 orreat help but will 

U' 	 bc th boon for ny. nli 1id 

) 	 in tti rnidt of abovo problcr 

'P1 
ir 	 ntc mw rrl nol J' tr) 	uriiy 0 tibc yOiU ffl)10W 

11r1 	(ulti 	(lot ') tl 	vemtTtrlvtorof 	Ll coirUy :1 fl 

i 	r 
 

or I 0\ )1 	to Cfl tinui iii tI 

tr nr r t pronoflt 
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2)pitrnnt oi Posit: indiA. 
j Ofic(? oi t:hc, ])jc:cto Po:tai. 	rvlc3sKaniplrJ Xmphol 

79UO1 

No,DJ-4/xP1r/Au1ot/1't.XtX')\). 	L'atrd at Imp1thl.th 24.02.03 

1y pont qwtr. of postmaster at old poitl 
co1ony, XrpIuiU ja allotted to Sri M.(% I)aa o 	iizpdt. c 
I'ot oica. Xrpha1 with irnvec3ite e1feot. 

The, of!icu will hiv to occupy the quartrr within 
7(avm) dy.8 anc1rcord the f1ec3tric meteE rtaiing At the 
time ok ocoupation nd electric bills are to be ,aid regurly 
by hi pnrnonlly ihen nctrii 	parxnent s ubuit t bill. 
110 will pay all pnoncribod w ertax etc. ge is Requested to 
3Uhit occupation ieport to this oico copy !ndorsinçj to 
POatt(,r,Xt)hal 11.0. 

1)ictor PoLtal 5vieen 
ManipuV.Xnphfl17 95001 

Copy tr) : 
The Poit 	t.Xrnphal 11.0. JoV ifl0rrnatiOfl 
and necessary 3CftjOfl. 

;r4t M.Ce Dan 0  Dy. L1upclt. of 'out ofiLce, Zrphal 
or inouutUon and n/ac2tiofl to occupy tho 

Wi thin pros cribed perIod. 

rat. Th. 1oena Davi s  P.r. (;uc0) , Imphal. She 
, iil 1 p1 e t a e a ubmi t occupation rcipo rt of Type I IX 

Unit -6 lat.. floor quarter at Palace cipound, 
Xrphal withxi 7 day3 of roceipt of thjj-letter. 
V(9 	(..If,.y  

1)jrc!ctor. Pontal 3ervicet; 
Un ipur, Xrrj:,i al 	0 01 

/ 	

Ir 

VA 



3 
— 	 WWY  

To. 	

Shri T.P. Selvani 

Post Master Gencral 

N.E. Circle, Shillong -793001. 

- 	C\' cujti 	 e:v 

nbjecl :- 	[eques ( with folded handr, for k/ird In (erveit (ion on Jr no, a,,i(ariahl,, 

ground in respect of prejudiced aCtion of DPS, Iniplial in making 

iilot;rrent of Depat'ttiiontal Quai'lei' at Imp/ial. 

Most respected Sir, 

VVitlì Iiiijlr I (flr(k and hiinihle suhriiiS!iOri I l)(J to lay lire Following Few tines icr your kind 

inloniration and inirnediale intervention to save me from undue inconvenience and llflrShip 

imposed on me with prejudiced intention by DPS, Imphal. 

That Sir, I am a femal official working as PA, (SBCO) and had joined at Imphal on 4 - 4-

02 after transfer from Kohinia H.O. ( Nagaland  ). 

That Sir, before my relief from Kohima I submitted one humble prayer application to 

DPS, Imphal for allotment of one Type II quarter in'old postal colony behind HO. P.S 

building which was forwarded by DPS, Nagaland vide his letter No. D - 2/ Bldg / Misc - Ill - 

dated at Kohima '14 - 3 - 02 

That Sir, I belong to a village from Jiribani which is about 2301Knis away from Iniphal. I, 

am the mother of 2 ( Two  ) small children aged about 3 yrs and 1 year respectively and 

• riiy children fully depelTd on trio. Ilte younger child is of about 1 year age lives on breast 

feeding and thus my personal care oitliis child is absolutely necessary at certian intervals 

to keep him alive and only with this intention and compelling cirucmslances. I prayed to 

DPS, lrnphal prior to my arrival from Kohima to allot quarter in old postal colony behind 

H .P.0.S building. 

That Sir, unfortunately at that moment on roy arrival from Koliina no Departmental Quarter 

was vacant in old pos'lal colony at Imphal and for that I took she'jter in a rented house, But 

(Jur. to the above obvious reason illy stay in rented house became impossible and finding 

no alternative I personally fall on the legs of previous DPS, Shri G. Ninan and aprarsed 

lrirr:) with 'irry problems. He was kind enough to consider Illy prayer and immediately 

allotted the by post qu;'ter of Post Master, Imphal which was lying vacant. He further 

assured tlit on hrrmn:Thrian ground ho will allot any quarter in old post office colony as 

on as the quarter is vacated. The copy of my application submitted through DPS, Kohirna 

COItt(l. 2 

J7 1.11  
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and application submitted to Imphal along with allotment order bearing No. D - 4 / HAC/ 

P - dated 11-4-02 are enclosed marked a'"b" and c". 

That Sir, there alter one unit olTypc Il quarter was vacated duo to Imnefer of one Molwiiiad 

1 .  Manab Sheik and I was expecting allotment of the aforesaid quarter to me for permanent 

solution of my problem until I complete my tenure and transfer else where. But ignoring 

the justice and my compelling problem the said quarter was converted into store rooni 

of linphal 11.0. and old records were dumped inside it, 

That Sir, There after one more unit of Type -Il quarter which was inoccupation of Shri 

N.C. Halder, SupL of P.0.S was vacated due to his transfer from Imphal and I was very 

much liopolul of getting a merciful rrllotincnt order from BPS, Implial. But unfortunately 

my case was again ignored by him nrid lie instead of alloting to ne allowed the Sepoy of 

Manipur Rifles whose services were provided for the security of previous DPS.These 

Manipur Rifle men were earlier living in lower portion of I.B. I don't know how far it was 

justified to allot a laririly depar liner ilal quarter to security personal. 

5. 	That Sir, One n'iore Type - II quarter which was in occupation of Shri. Ksh, Jiban Singh, 

was vacated in April' 2002 due to his dismisal from service and the JJ! 

jyjflgvacant sincpril' 2002. 

In this regard, I personally submitted an application to DPS. lmplial on 10 - 10 - 2002 to 

allot the said vacant quarter to mc so that I may be able to look after my small son of 1 

year age from l-l.F0 as an when necessary but neither the said quarter was alloted to 

ins nor any conununiation regarding consideration of my prayer was conveyed. The 

affore  said quartens sItU vacant for aHotment. A copy of aforesaid application is enclosed 

marked "D'. 

That Sir, 'now it has burst my heart and I had became helpless to see that without 

considering my helpless condition towards the welfare of my small kids and without 

extending any humanitarian gesture the DPS, Imphal has suddenly cancelled the allotment 

order in which I presenlly reside and had further ordered me to occupy a Type - Ill 

quarter in palace compound which is situated at the distance of more than 2 Kms from 

liii phal P.O. 

conIc!, 3 
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That Sir, I am extremly shocked to see the unhuman treatment given to me dispite the 

and in case this is 

atloted to me I shall be able to look after my 3 years and 1 year old children. 

Under the above factors, I request your honour with foldd hands to kindly extend your 

general hand by making to personal intervention for allotment of aboVe Type 
- II qr 

wch is stifl vacant and tying for aotment since April' 2002 in order to save the life of 

For this act of your kindness I sliau remain ever grateful to you. 

Yours Iith I'u!ly 

( 
Th. lVIeeiii Devi 

) 

P. Al SI) CO 
hnjliat 11.0. 

Advance copy to 

1 	Shri T.P, Selvem P.M.G., Sliillong witir request for immediate intervention to explore 

justice for the welfare wid security of my children. Since 1 unit of Type 
- II quarter is lying 

vacant for allotnient since Aoril02 their may not be any reason of hardle for allotment to 

re by UPS, Imphal. 

2. 	Slni R.K. B. Singh, D.P. Imphal. He is again requested with folded hands to kindly 

reconsider my humble prayer and allot the vacant -type 
- II quarter in old postal colony 

considering the welfare of children who are only 3 years and 1 years old, 	' ;?'i'rt 	fl 	 •\ 	\ 	 •'. 

161 _~ V<Ld 
 

'72 

Meena 1)evi) 
P. A / S I It 
linplcil I JO. 
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Department of Po5tIndia. 
Of fice of the Director Pot3ja1 SViC$M1flipUr21flhPh 

795001. 

1o. D3_4/XPQLT/1llOt/Pt.111(1)0 Dated at inphal e the20*2O 

To 
• 	Smt, Th, Meena Devi, 

p,).(5BCO), 
Imphal0 

Sub: - Vacation of bye post quarter of 
postmaster.Imphal H.O. to-morrow 
dtd. 01.03,03 positiVely. 

The bye-post qt.tarter of postmaster,II(Phal H.O. which 
you have occupied by you iits been allotted to Dy. Supdto of 
Post offices.Imphal. 

You are, therefore asked to vacat the quart er  
to-morrow dtd 0 ,01 0 03.03 positively. If the quarter i s  not 
vacated within th said period. Department 	will take the 
possession of the quarter on 01.03,03 by removing your personal 
affects to outside without further noticen t'he department will 
not held responsible for loss of any of your a personal 
belongings after taking over the possession of the quarter. 

// 

(R;).fl. singh) 
Director postal Services 
ManipUr,Xmphal79 50 0 1 . 

J'A 

I 



0 	 Department of Post:India. 
Office of the Director Postal ervices:Manipur:Inphal: 

795001. 

• D3-4/XP-QRT/Allo't/Pt°. 111(A). Dated at Imphal, 
the, 25.03903. 

• 	$mt&Th. Meena Devi is occupyin he Postmaster's 
• Quarter w4.thout authoit,for which s is not entitled0 
The quarter has been 41lottqd to Sri M.C. Das,. Dy. S.P.. 
Manipur Division videthia office letter btic oeven No0 
c1td24,02 0'03. mt. Th. Meeña Devi has been allotted' 
Quarter No,' 'pó-XII Unit-6, Postal colony, palace 
compound,Xmphal vide this office letter No. D 4/HAc/IP 
dtd.' 09.10.02 above her entitlement, which she has not 
occupied till date. 

'I 

It has been decided to charge commercial rate of rert 
'from"*t. The Meena Dcvi for her un-author.tsed occupation 
of Postmaster's quarter. 	 -------- 

S The panel rent-is fixed at'Rs. 6355* (Rupees six 
thot,wand three hundred fifty five) Cifiry. and will be 
recovered fran 02,03.03. 

• 	This ia without prejudice to any furthOr acton 
which may be tzken up In the matter. 	

' 

a i 	 0 

	

0 • 	 • 	 ' 	 ( R.z( • B. 	INcH) 

	

0 • • 	 0 	 Director.postal Services 
• 	

0 	 Mani:pur,Imphal-795001. 

Copyto:-   ' 

The Postmaster,Imphl H.0. for information 
and necessary actIon. • 

sri M.C.Das,Dy. SPOs, Manipur.Imp,,al 
- • • 	

.0 	
. & t. Th.' Meena Dcvi, P.A.(S19O)  ,Xmphal for 

• 0' 	

• 	 . 	

information. 	0 	 • 	
( jN 

- 	( •K. Be SINGH) • 	. 	. 	 DirctOr ,  Postal Services 
0 	Manipur,Ivtphal-795001. 

ei 



To 

Shri T.P. Selvam, 
Post Master General, 
N.E. Circle, Shillong 

Through Director of 	Services, Imphal, 

Subject :- In the matter of irregular, unjuatful, illegal 
and against the law of land, the action of 
Director of Postal Services, Imphal Manipur. 
for imposing punishment of panel rent 
recovery of House rent at commercial rate 
while pendency of appeal in the matter 
with the higher authorities i.e. POM.G. , 
Shjllong. 

- ANI) - 

ii) In the matter of humble appeal to take 
iiniediate acticn and other precautions under 
the Rules and Law of 'land to protect the 
applicant from undue harassement and to stay 
and quass the impunged order of Director 
of Postal Servies, Ifli:phal issued under memo, 
No. D3-4/IP-QRT/A11ot/p_ III (A) dated 25-03- 1 03 to meet the end of justice, 

AND - 

ill) In the natter of 1rther appeal for taking 
necessary ac'ion as deemed proper for allotment 
of quarter in old post office colony on humanit-
ary ground etc, ' 

Ref, :- 	D.P.S., Imphal Memo No. D3_4/IP_QRT/Allot/pt_IiI(A) 
Dated : 25-03- 1 03, 

MOST RESPECTFULLY SHLWETH : 

1. 	That, the applicant who is now serving as postal 
Assistant (sBC0) at Imphal was transferred from Nagaland, 
Kohima to the tanipur vide Circle office Memo No, Stff/ 
584/SBO/RT/pt_II dated 5-3-2002. After,  the- issuance of the 
said transfer order the ar)pi.icant submitted £1 represeritatior) 
on 13-3-2002 to the Director of Post5l Services, Imphal, Mcii-

ipur requesting for alibting a Type- II Departmental Quarter 
in the Old Postal Colony. In the said representation the 

1i 14. 

Contd...2/- 



A. 
applicant reflected the cause of inconveniences to be 

faced by her at Imphal and the genuine reasofl 
justifying 

her piqr for allotment of quarter in old post office 

colony. The said representation was forwarded by the 

superintendant of Post Office ( H.Q) for pirectOr of Postal 
services. Nagaland, Kbhima vde his letter dated 14-3-2002. 

Jq/ 

A copy of the said repreSefltation & 

letter are annexed herewith as 

	

2. 	
That, the applicant also submitted a representation 

on 8_4-2002 to the Director of Postal Services, Imphal, 

Manipur re questing fr.11Oting a type-li Quarter in old 

post office colony, which was vacated by 'one Shri Kh. Jiban 

Singh, In the said application the applicant also reflected 

about inconveniences and grieVflCeS faced by her after 

transfering from Kohi.ma to Imphal, and further requested to 

allot the said vacaflt quarter. 

A COPY of the said representation is 

annexed herewith as AjER_LL_3 o 

	

3. 	That, the then Director of Post. 
Services, ImPhaJ.' 

Nanipur after being satisfied about the compelling circumS-

tances of the applicant alioted 
the vacant ( Bye-POet Quar-

ter of Post Master, Imphal ), at Old Postal Colony vide his 

order datOd 11_011_ 1 02 on the co0ditlofl thnt the applicant 

will vacate the quarter as soon as it is required by the post 

Master, Imphal Heed Office. 

A copy Of the said order is annexed 

herewith as /1NERE - 

4. 	That, after the issuance of the said order dated 

11-04-2002 ( AnneXw2e - A/4), 8lloting the appliCSflt the 

by quarter Type - iii, The applicant submitted a repreOn- 

tt1Ofl on 31-05-200; to the Director Postal Services, Lnphal, 

ManipUr requesting for alloting a Type - ii Quarter in the 

old post Office Colony behind H.P.O. in place of the said 

Con td..... 3/- 

I 
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Type- .LI.L quarr 	aL.L.Lig 	 ia that the said allotment 

order is a temporary arrangement, She further requested to 

issue necessary orders alloting the said type - II quarter 

at an early date, which was lying vacant and no allotment : 

order was issued to any one. 

A (,'opy of the said representation is 

annexed herewith as 

But surprising enough to mention that by keeping a tpe-II 

quarter vacant in old post office colony since, April 1 02 

the Director, Postal Services, Irnphai Nanipur took contrary 

decision and issued an order on 9-10-2002 wherein the applicant 

was allated a type - III Unit 6 first floor of the quarter at 
Place compound Imphál, which was not wnvenieflt to the appli-

cant considering the compelling condition about her two small 

children. 

A cOpy 01' the said order is annexed 

herewith as !Th']XURE1 

That, the applicant again submitted an application 

on 10-10-2002 to the Director Postal Services, Manipur req-

uesting for allo'ting a quarter of Old Postal Colony in piece of 

the Place Compound. In the said representation the applicant 

again refleCted/high1ight 	all the facts and circumstances 

ofher grievances by statint that she is living with 	( two) 

small kids of three yrs. and one year respectively the:rby she 

has to take care Cf the small kids all .thrcugh the working 

hour. She further requested to a?4ote the type - II Unit quar-

ter, in Old Postal Colony behin,d H.P.O. by issuing necessary 

order at an early date, which was still kept vacant. 

A copy of the said order is annexed 

herewith as ANNEWRE-L. 

That,, to the great shock and surprise to mention that 

without considering the request made by the applicant the 

Director Posta 1 Services, Imphal, Mariipur jssued an order 

on 24-02-2003 in respect of the bye post quarter in Old Postal 

Colony which is under occupation of the applicant and WSS 

alloted to one Shri M0C,Das, Deputy superintendant of Post Offic 

Ej 

k 

Con tth.../4/-1 



with immediate effect0 The said order further stated 

:he said incumbent shall occupy the quarter witn seven 

A copy of the said order is annexed 

herewith S  

That,, being aggrieved by the said order ( Annexure-A/8) 

the apPlicant preferred an appeal before y:;ur honour on 26-2-03 

The said appeal was preferred through proper channel0 In the 

said appeal the aprilicant again high1iftCd all the facts and 

circumstances of 	her grievances and also inhuman acts done 

by the concerned authorities j 0 e 0  the Directorate of Postal 

Services, Imphal, Manipur by alloting quarter at Place Compound 

and also alloting the quarter which is in occupatiofl by her, 

to other incumbents. The applicant further reuested in the said 

appeal to direct the concerned authority to allot a type - II qu-

arter whjCh is still lying vacant since, the month of April' 2002, 

The said appeal is not yet disposed of till date0 

A copy of the said appeal is annexed 

he rewit Ii as. 	9. 

That, the Director Poatal Services, Impbal on race1pt of 

appeal to be forwarded to the post Master General ShiUong, Called 

the applicant in his chamber and warned personally to vacat the 

quarter immediateiy or to facedire consequence etc. Again immedi-
ately and simultinoUSly wrote a letter on 28-02-2003 to the apoli-

cant regarding the vacating of the said quarter'which is in possess-

ion of the applicant by 1st March, 2003 positively, The saidleJr 

further directed/Stated 'that if the applicaflt fails to vacate the 
- ------- said quarter within the stipulated period the Department will take 

the possession of the quarter on 01-03-2003 by removing all the 
... .- 	 .- 

articles belongflg to her without further notice and the Departmen± 

will not held responsibl 	
0st Qfsidpr3pertyo 

A copy of the said letter is 8nexed 

he rewi th as 	JE)RE-10 

Contd.. .5/- 
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10. 	That, thereafter clue to threse given by the Director 

Concerned the applicant with fearful mind has submitted rernin-

dcx's dated 12-03O3 and 25_ 03_ b 03 to your honour to explore 

justice and to cause allotement of vacant quarter in old Post 

Office Colony in which she can see the welfare and safety 

of her 2 ( two ) small children of 3 ( three  ) years and 

one yr. old who lives on,breast sucking only. If her quarter 

is shifted from the Old Postal Colony to Palace Compound in 

view of the impugned orders ( Annexure - 'A/6 & A/8) she will 

suffer from irriparable looses and injuries that cannot be com-

pensated in other terms and the innocent children of the 

applicant will furthE'r' be jeoparadised. 

A 	Copy of the said reminder letters are' 

ann axed he r a wi th a a AN N.EXU RE -  A/I I 	&L!a 

That, the applicant further begs to submit that besides 

the vacant quarter, vacated by Kb. :JIban Singh, two more' quarters 

are engaged other wise and can be alloted to the applicant by ma-

king necessary arrangemept in the Old Post Oifice Colony. 

But, :Ut is surprising and at the same time painful to 

mention that without any consideration and showing justification 

the Director of postal services, Imphal has issued a sudden 

arbitrary order of iinpOsin" penalty of penal recovery of rent 

at commercial rate and has fired up. Rs. 6,355/ -  per month to be 

recovered from the •pay of the applicant giving date of effect 

back dated i.e. 02-03-'03 without waitina 	decision_of apoa1 

dated 26-02-'03 pre.erred by applicant to the Higher authority 
------- ,---

j.e, ( to the P. . 

A 'copy of the impunged order is enclosed 

marked 	A/13" 

Now, from the above, it may kindly be seen that the motive 

of the Director Postal Services, is cant per cant Biased, Prejudi-

ced and malafidy to cause precuiary circumstances_not in the life 

of the applicant but also 2 ( two ) innocent shall children aged 

3 yrs_and 1 year respectively 0  

It may kindly further be seen that non-alloting of vacant 

quarter without any valid reason since April 1 02 and ke'ping the 

quarter still vacant is well motivated to deny natural justice 

to the applicant. 
Cofltth.. 



- : (6) :- 

It may kindly further be seen that issuing the order, 

imposing penty of recovery at com..ercial rate assessed by 
him whimisically to the tone of Rs. 6,355/- without issing 
any show-cause notice and providing any opportunity to furni- 

shed my say has seriously violated the law of natural justice, 
and law of land9 

It may kindly also be seen that, when the appeal in the 

same matter is pending with higher authority like P.M.G. Shill-

ong, the action of Director by Passing the normal procedure and 
over looking the existance of higherautborities is gross 

violation of the rules, and law of the land0 - 

That sir, the applicant at present after all normal dedu-

ction drawi3 ;. 5,616.00 per month, but without any human con-
sideration and justice, the D.P.S. Imphal has passed. order of 

panel recovery of ft;. 6,355/- i.e 0  fts0 739.00  in excess of the 

total emoluments drawn by the applicant0 

That, sir by effecting such, irregular,unjustfu1 and 

arbitrary order 3f recovery the D.P.S. has not only exposed 

his excessjvjnes, but has also caused great pecuniary Circu-

rnstancesto the applicant and now due to non-getting of salary 

during the operation of such impugned order there is no alter- * 

native but to sterve with two innocent children and under such 
inhuman 5t and under such pecuniary and injustful condition 
the applicant make the following prayer to your honour to save 

the life to meet the end of justice 0  

(a) That,Your honour would be gracious enough to stop 

and stay the impugned and irregular order passed by 
D.P.S. Imphal for penal recovery of P. 6,355,00 

per month i.e0 more than Rs. 739.00 of the total emo-
luments drawn by th& aplic.nt0 

Contd..0 .7/- 

/ 
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) 

(b) That, your honour would he lurther gracious enough 

to dispose of the appeal dated 26-02-03 sympathetically 	:1 
so that the vacant quarter in the old post office coiny 	a 
is silo ted to the applicant to save the life of her 
minor children 0  

The applicant for this act of your kindness shall remain 
grateful to you0 

YntlrtQ f'iff'ii11.. .-, 

Dated/Irnohal 	- 

the :28thQ March, 103. 
( TM. ML4EN A D E V I ) 

P.A./S.B0C.0. , Imphal0 H.0 0  

1.7 vu) -- 

Mv. Copyto :- 

1. 	The Chief POM O G O , N.E. Circle, Shillong for his 
kind information and immediate intervention to Save 
the life of the appUcant ond her two small children, 

2 	Shri T.P. Selvam, P.N.G. Shi.i]ong for his kind 
thnformation anc similar action 0  

fl 

( Tu. M!ENA 
P. A0/S0 13 C.O., 

DEVI 
) 

Imphal. H.O. 

VA 
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3 , DeparthieflL of Postndja 
I  

Office oE the Diroc&.or Postal 	ervices1Manipur:Impha 
795001,  

No. 
- 	

I 

D3-4/1p 	RT/A11ot/pt.III(A) 0 	Dated at Imphaj,te 07,0403 
f 

I  

rnt.. Th. Meena Devi '  
P0A,(seco), Imphal.1 

Sub: 	Vacation of -øt quarter 
of Poctrnas 	Imphà)H,o 

V 	 V 	 V  

	

You h:kve been allotted I e-III 	posta) colony, palace cow DUc1 Vide ,  thIs office 1ettr Mo. D4/IIAC/Ip dtd. o1oo2, 	
: 	 : 	

V 	

V 

You c\rc 	
the 

omast:j quarter on he prona1' :app1 md by you to 
NI1 C;1r:o1.e,' DiEnage .rnt up;o 30.04 0 03 Wiliiot be charged c1c1 is 	 V., 

SINQH) 
V 

- Directo'1oaJ 4ervice 
•Mallipur a li.ophrt.1 -795001 

JO  

P. :. 
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	Ak X4 . lmhl~~ 

ii 	;i pu cj (:r j 	n( '  I' 	1n1 	nvj, oc' o, 
t 1, iii.pn i. 	I)

. 1 vi. si. nn 
A(14' 

) lu, 

j 
Sub : - Ailatmen t of Uepa1tmen tal (uarter in 

01i:'i 0 1 c e C 0.1 o n and ilumbic3 p roy er Tsr extending generous and humonitari5n 
consideretioii. in most patheti, deplorable, 
and COmpel].ti•ig circumstances. 

flcE HIOLLr esteemed lotter' No D3 .-4/IP_QRT/Aiiot/ PII t.I(A) , 	tej at Imphal, the 7-4-03. 
Led J1.r, 

Fnding no alternative tb slve the crisis prevailing 
ehou I the welfare oi.' my two small kids, I beg to issue this 
humble ren:in dei to my appeal dated 28-0O3, Which is lying 
ponJing with circle office as well as to your good-sej.f. In 
tiji s connc Lion once more I with heavy her't would likel  to 
iflorjtian th 1; it would not at all be practicable to keep my 
two small kids at d.tstorice plce during office hour. 

Si. ', such being the 11n-avoidüh1c circumstances once 
again I am repeatina the Seme problem of my 1 yr. son who 
lives on brst feeding only. 

HCce at iasLfinding no 
I. a'oin rGue ot  your goodseif to 
hand and ella t either the vacant 
riiod, tlori which you con sid or prop 
to provida relief to my chiidre 
3 year old respect.tvaiy 0  

alternative ways and means, 
kitdl'y cxtend your generous 
quarter or any other ecco-

2r in old pest office colony 
who are only 3 years and 

2:1 -0 1 ..- 03. 	 Yours fitbfuiiy, 

( Tb, Meeria Dcvi ) 
PA/SJ3cO, ImphalflO. 

I 	iIi Pont MüLor General, N. E Circle, 
V Shillong for his kind information. He is 

requested to kindly extend his kind person9l 
interventjoti and help for causing, allotment 	

. of quarter'(Type_II) which is still lying.. 
vacant since Apri1,2002. AnoLber adjacent Cuarter which is occupied as store room of Head 
Office can also be o llotted by makingeiternatje a iran gemon I to so]. ye my probi em. d"P . 	

S 
CA (T.ea 	y 

PA/BCO,irriF1 \-LO.' 


